STATEMENT BY MINISTER
MR. DEPUTY CHAIRMAN: Now, Shri Pradeep Jain to lay the Papers. ... (Interruptions)...

Status of implementation of recommendations contained in the first report of the Department replated

Parliamentary Standing Committee on Rural Development

Trfivr e wATe ¥ o w3 (sft weY 9): wEiRd, # 9l e #Arer @ e
AR (2009-10) & Fefer # FIART Hfer wrior fyemry Aeeht wodia vt 9fifa & ggat afiass &
sfdfae RABIREI & SR @ fRART & ey 3§ Ue ahed 9e9 & Ueel U= &l g

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE
Rotting of foodgrains due to lack of proper storage facilities in the country

MR. DEPUTY CHAIRMAN: Now, Shri M. Venkaiah Naidu to call the attention of the hon.

Minister.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, | call the attention of the Minister of Consumer
Affairs, Food and Public Distribution to the rotting of food grains due to lack of proper storage

facilities in the country.

THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Deputy Chairman, Sir, foodgrains are
procured from farmers at Minimum Support Price with the assurance that whatever the farmer wishes
to sell to the Government at the price offered shall be purchased if it conforms to the prescribed
quality. Higher Minimum Support Price over the last few years, coupled with better outreach has led
to higher procurement in the last three years. The fact that some State Governments have imposed
high taxes has dis-incentivised trade from purchasing food grains which in turn has also led to higher
arrivals at Government purchase centres. In States like Punjab and Haryana, over 99.50% of market
arrivals of wheat have been procured by Government agencies. The all-India average is 87%. In the

case of paddy, the figure for Government procurement is 97.68% and 93.61% of market arrivals in

271



Punjab and Haryana respectively. As a result, procurement of food grains has risen from 36.3 million
tonnes in 2006-07 to 60.4 million tonnes in the year that ended in September 2009. In the current
year, over 53 million tonnes of food grains have been procured since October 2009. As on 01st July,
2010, the stock of foodgrains in the Central Pool was 57.85 million tonnes, which is three times that
of 19.35 million tonnes as on 01st July, 2006. This has helped ensure better and remunerative prices
to farmers. However, it has caused a strain on storage capacities with FCI and the State Government

agencies involved in procurement.

The total covered storage capacity available with FCI and State Governments is a little over
42.5 million tonnes. As a consequence, about 16 million tonnes has been stored in Covered and
Plinth (CAP) storage. Because of large stocks maintained by FCI, some damage to stocks is
inevitable, however, the endeavour of the Government has been to ensure that the damage is
minimised, and | would like to inform the House that damage to stocks with the FCI has been

progressively coming down over the years as would be seen from the following figures:

Sl.No.  Year Quantity Quantity Percentage of Value of
handled accrued as damaged damaged
(in Lakh MTS) damaged foodgrains to foodgrains
(In lakh MTS) quantity (In Rs. Crore)
handled
1 2000-01 547.13 1.82 0.33 67.52
2 2001-02 744.13 0.65 0.087 24.1
3 2002-03 913.00 1.35 0.15 49.09
4 2003-04 886.12 0.76 0.09 29.19
5 2004-05 837.82 0.97 0.12 40.28
6 2005-06 846.72 0.95 0.1 61.70
7 2006-07 726.44 0.25 0.034 16.43
8 2007-08 750.52 0.34 0.045 22.33
9 2008-09 913.23 0.20 0.022 13.03
10 2009-10 874.92 0.07 0.008 3.63
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The value of damaged foodgrain stocks with FCI has come down from Rs.67.52 crores in

2000-01to 3.63 crores in 2009-10.

In the year 2010-11, as on 1.7.2010, there was a non-issuable stock of 11,708 tonnes with FCI.
Apart from FCI, State Governments and their agencies also maintain stocks of foodgrains from the
Central Pool, till they are lifted for issue under PDS, Welfare Schemes or for open market sales. For
this they are paid expenses, including interest as well as custody and maintenance charges. As on
1.7.2010, State agencies in Punjab and Haryana have reported about 54,260 tonnes and 1,574

tonnes respectively of non-issuable wheat stocks with them.

Recently, there have been reports of damaged foodgrains in godowns of FCI and State
Agencies in the State of Uttar Pradesh, Haryana, Punjab, Rajasthan and Uttarakhand due to rains
and floods. However, the quantity damaged must be seen in the perspective of total quantities
handled and larger quantities kept in CAP storage because of heavier procurement. Inspection of
storage complexes have been carried out by the Department and FCI officials. Damaged wheat
stocks have been found in FCI depots and State Government Agencies at Harduaganj, Hapur, Orai
and Roza (Shahjahanpur) in Uttar Pradesh; Bani (Sirsa district) and Ismailabad (Kurukshetra
district) in Haryana; in the CAP complexes at Sangrur and Ferozpur districts of Punjab; in the railway
yard in Udaipur, Rajasthan and at Gadarpur in Udham Singh Nagar district of Uttarakhand etc.
Segregation and salvaging of damaged food stocks at these depots/godowns has been taken up.

After quantification of damages, FCI and State Agencies have to fix responsibility and recover losses.

FCI has initiated disciplinary action against a number of officers in Uttar Pradesh. FCI has also
suspended eight officers. Senior Officers have been instructed to monitor movement and handling of
foodgrain stocks. Teams have been deputed from Headquarters and Zonal Offices of FCI for

inspection of storage conditions in the depots.

FCI takes a number of preventive steps for the safe storage of foodgrains like carrying out
regular prophylactic and curative measures for the control of insects and pests. Fumigation is also

carried out at regular intervals. The CAP stocks are properly covered with polythene covers and tied
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with nylon ropes. The CAP stocks are regularly aerated to bring down the moisture content. The CAP
stocks are stored on elevated plinths and wooden crates are used as dunnage material. The principle
of 'first in first out' (FIFO) is followed to the extent possible so as to avoid long storage of foodgrains

in the godowns.

The long-term solution to prevent damage to foodgrains would lie in the augmentation of the
storage capacity available in the country. The Planning Commission has approved an outlay of Rs.
149 crores in the Eleventh Plan, Rs. 125 crores for FCI as equity and Rs. 24 crores for North Eastern
States and J&K as grants in aid for construction of godowns. This on completion will approximately

create 1.84 lakh tones of storage space.

FCI have been endeavoring to hire more private capacities in the last two years. As a result,
covered capacity has increased from 227 lakh tonnes to 274 lakh tonnes and CAP capacity has gone
up from 23.8 lakh tones to about 32.5 lakh tonnes between July 2008 and July 2010. The total
capacity increase in two years is 55.5 lakh tones. During this period capacity utilization has also gone
up from 74 per cent to 91 per cent against an accepted norm of 75 per cent. Higher utilization has

further yielded an additional storage of 43.84 lakh MT in the available covered space.

Hiring of covered storage space for foodgrains has its limitations because of competing
demands on available space from other sectors. In order to create the storage capacity required and
reduce CAP storage, the Department has formulated a Scheme for construction of godowns for FCI
(as well as for the States undertaking Decentralized Procurement of foodgrains), through private
entrepreneurs. Under the Scheme, FCI would give a guarantee of ten years for the storage charges.
About 134 lakh tones of additional capacity has been identified for construction in 16 States under the
Scheme while identification of capacities in some more States in under progress. Earlier, the Scheme
envisaged a guarantee of 5 years which was revised to 7 years in January, 2010, and after interaction
with warehousing industry and private sector entrepreneurs, the Scheme has been further liberalized
and the guarantee period has been extended to 10 years now. Sir, CWC/SWGCs have also been
allowed to construct godowns where they have their own land under the Scheme. The CWC and

SWCs are constructing 10.74 lakh tones on their own lands under the Scheme.
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The for the North-Eastern States where it is felt that private participation may not be there, the
Department has sent a proposal to the Planning Commission for creation of 5.75 lakh tones capacity

with an expenditure of Rs. 568 crores to be implemented over a period of 4 to 5 years.

Summing up, my Department is fully aware of the need and is already taking effective

measures for improving storage facilities and reducing losses to foodgrains.

SHRI M. VENKAIAH NAIDU: Sir, the hon. Minister of Agriculture and Food and Public
Distribution, time and again, has been giving this assurance. He and everybody in the Government is
aware of it, but what is happening is really shocking. Sir, it is really surprising that in spite of a lot of
hue and cry in Parliament on one side and in media and from every quarter on the other hon.
Supreme Court also had to intervene in this matter - the Government has not moved and the figures
which the hon. Minister has given, | am sorry to say, are far from reality. The hon. Minister is trying to
hide the reality, because there is a glaring lapse on the part of FCI, various other agencies involved
and also on the part of the Government for not creating adequate storage facility. It is a crime against
the nation. These are not my words. These are the words of the Supreme Court which said that it is a
crime to allow food to rot. It is the comment made by the Supreme Court of India. | think, it has also
issued a notice to the Government. In a Parliamentary democracy, if matters have to go to the
highest court of land and the court has to intervene, then, what will happen to the system? | am not
finding fault with the court for intervening in the matter. It speaks about our weakness in our system.
It speaks about the failure of the Government. The Government should have been alive to the reality
of the situation and should have created enough storage facilities. Even according to the statistics
given by the hon. Minister, the storage available in the country is not at all sufficient. It is everybody's
knowledge. Sir, we have total foodgrains of 5.18 lakh tones and pucca storage facilities available in
the country, both by Central, State and private agencies, stands at 4.20 lakh tones. Sir, 1.78 lakh
foodgrains are stored under tarpaulin! Today, we have reports from various parts of the country that
these foodgrains are getting rotted, in certain areas, because of flood and, in certain areas, because

of other menace. Sir, we are a country where 40 crore people are living Below Poverty Line. Sir, on
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the one hand, they are not able to get adequate foodgrains for their livelihood and, on the other, you
are criminally negligent and allowing to rot a huge quantity of foodgrains which the Government has
procured at a cost of the public exchequer. You just compare these two. Sir, Commission-after-
Commission and Committee -after-Committee highlighting this fact that poverty levels are increasing
in the country. That is a different matter. | am not going into that. When the poverty levels are
increasing, is it not the duty of the Government to see that procurement, storage and handling is
done properly and then they are made available to the people? Here is a Minister who is in-charge of
Agriculture, Consumer Affairs, Food and Public Distribution. Sometimes, | feel that the hon. Minister
is overburdened. He himself has said it to the hon. Prime Minister recently. | am happy about it. Sir, a
country of India's size, agriculture needs an independent Minister. The Consumer Affairs, Food and
Public Distribution also need an independent Minister. This is not my commentary on the functioning
of the hon. Minister. My point is, no human being will be able to focus enough attention on this issue
if he is overburdened. Food is a major issue. We are going to bring forward the Food Security Act
also. That speaks of the seriousness of the matter. | would like the Minister to tell the House
specifically what additional storage capacity has been created by the Food Corporation of India itself,
not the area that you got through private people; that is a secondary point. How much additional
storage capacity, year wise, has been created by the Food Corporation of India in the last five years
of this Government? What are your plans, now? The Planning Commission amount, which has been
quoted by the hon. Minister, is a peanut. It is very paltry. The problem is going to continue, | am
telling you. It is surprising, if this is the approach of even the Planning Commission. They are not able
to see the reality. You are procuring food and not able to store it and allowing it to rot and, thus,
wasting money. You don't have money and you are borrowing money from outside. Out of the
budget of Rs. 10,4,000 crores, nearly Rs. 4,48,000 crores have been borrowed from outside. You
don't have budgetary resources. Whatever resources you have, you are not able to spend it
properly. You are allowing the foodgrains to rot. As the Supreme Court opined, this is really a crime. |

would like to know from the hon. Minister what his action plan is for creating additional storage
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space. The panchayats should be involved. There has to be godowns in the rural areas. Also, there
has to be cold-storage units, refrigerating vans. These are the need of the hour. Time and again, we
are bringing to the notice of the Government the need to increase storage facilities. And, then, link it
to the private people also. And, then, make them to have affordable credit, with a minimum interest.
Then only you will be able to solve this problem. The food production is increasing; | am happy about
it. The Government is sometimes also forced by all of us to procure because the markets are not
behaving properly and positively. So, that being the case, additional space creation of both, the
godowns as well as storage facilities for the perishable goods, and also the refrigerating vans are the
need of the hour. Twenty per cent of the production of the country is going waste every year. Twenty
per cent! Twenty per cent is not an ordinary thing. One of the figures that was made available to us is
that the foodgrains worth Rs. 17,000 crores have been lost. Rs. 17,000 crores is not an ordinary
amount. The hon. Prime Minister had, five years back, said in the NDC meeting, "India to become
international food supplier”. We are not able to supply food to our own people. The intention of the
Prime Minister was, undoubtedly, good. Five years back, he had also set up a Committee under the
chairmanship of the Minister of Food. | would like to know from the hon. Minister what has happened
to that committee. What were the recommendations and conclusions of that committee ? Then, what
is the action plan on the observations made by the Prime Minister and the committee, which was

constituted under your own chairmanship ?

Sir, this has been happening every year. And, some sort of assurance is given, every year, in
the House. You had given some assurance in last August also. You had given assurances earlier
also. There has to be a time-bound action programme to take care of this. It is not sufficient to say
that eight officers have been suspended. What is the crime? What is the punishment? The quantum
of crime for the wastage of foodgrains is very serious. Now, you are saying that eight officers have
been suspended here and there. The problem is that of bad maintenance and pilferage. And, there
are some reports that suggest that you are not giving proper rent. Therefore, some of the godowns

have been given on rent for storing whisky, cold drinks and other things. | can't find fault with them
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because they are commercial entities. But it is the duty of the Government to create additional
storage facilities. The Government has utterly and miserably failed in its responsibility. It has become
totally insensitive to the sufferings of the people. ...(Time-bell)... The Government definitely needs to
explain what the action plan is that they have so far implemented. What is the action plan that you
have in your mind, backed with the support of Planning Commission and also the Finance Ministry to
supplement the storage facilities in the country? Otherwise, Sir, nobody will forgive this Government.
| am sorry to say that somehow enough attention has not been paid to this issue. The problem is
simply that of inadequate and improper storing space in the country. The Government has to address
this issue on a warfooting. You cannot allow the hungry people to die. We are also getting reports
about starvation deaths, malnutrition deaths in many States, including the State of Maharashtra, to

which the hon. Minister belongs to.

In Haryana, in Sirsa, three lakh tonnes of foodgrains were lost because of heavy floods. In
Gondia, Maharashtra, 56,000 sacks of grains were lost because it was kept in the open. So, this is
official apathy, callous attitude of the Government, non-availability of space and, then, the Food
Corporation is becoming a white elephant and not doing adequately to handle the situation. All this is
resulting in the present situation. So, | would like to know from the hon. Minister what is the road

map, what is the action plan, backed with allocation? That is the main issue.

MR. DEPUTY CHAIRMAN: Hon. Members, this is Calling Attention and | would like to remind,
all of you are aware of it, that clarifications should be sought from the Statement of the hon. Minister
because there is no scope for debate on this subject. There are 12 Members who have to seek
clarifications. We are following a convention that every Party should be given an opportunity, not
more than one Member from a Party will speak. So, | would like to remind this. Now, Shri N.K.

Singh.

SHRI N.K. SINGH (Bihar): Mr. Deputy Chairman, Sir, | will fully respect your directions that
this is not a time for debate, but this is, really, to seek clarifications. So, it is in that spirit that | have
seven clarifications to seek from the hon. Minister. First and the foremost, it is not really a

clarification, but | wish to draw the attention of the hbn. Minister, this is not the time for reading
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books, but | was, unfortunately, trying to read this old book of Amartya Sen whom | had the privilege
of attending his classes, his old book of 1981 on poverty and famine and essay on entitlement and
deprivation where Amartya Sen has argued that in most cases hunger and famine is not on account
of lack of availability of food, but on account of the inequities and distortions in the distribution
system. | think that what he said in 1981 seems to be dramatically true in, unfortunately, 2010,
notwithstanding the 60 odd years of experience which we have gathered in being able to deal with
hunger and deprivation. So, | am sure that the hon. Minister has read some of the sanguine advice.
We say this because Amartya Sen was recently here to tell us this time about primary education, but
he had earlier told us on how to deal with issues of hunger and deprivation. Are the alarm bells
ringing? Unfortunately, Sir, | would like to seek from the hon. Minister, are the alarm bells ringing?
Now, in reply to a question in 2004, the Minister, more or less, said the same thing. In reply to a
question as late as in August of this year, the Minister has said, more or less, the same thing. In
subsequent questions which he has answered both, in this House and the other House, and | will not
take the time of this House in quoting those, he has said, more or less, the same thing. So, my
question is: Are alarm bells ringing on the basic core issue of absence of adequate storage facilities,
distribution distortions and the efforts being made by the Government being credible enough? My
third point, Sir, is that the Minister has just told us of the tremendous efforts which the Planning
Commission is now making in concert with the Department to enhance storage capacity. Indeed, this
is nothing different than the presentation made to the core group of the Central Ministers and the
Chief Ministers by the Ministry of Food, Consumer Affairs and Public Distribution on the 8th of April,
2010. But | wish to remind the Minister that as early as in 1979, at the time of the Green Revolution,
there was a very famous speech which was made in which it was said, "That the idea was to
decentralize storage - eventually, creating storage - units right down to the block levels of the
districts - and obviate the problems of long distance transport. This was said by Mrs. Indira Gandhi
in addressing the problem how to improve the distortionary component. What are the lessons that
we have really learnt from this basic fact of decentralizing storage capacity and obviating therefore
the need for creating large storage capacities in urban conglomeration so that the problem of long

hauled transport and inefficiencies connected with this are dealt with ?

My next point on which | wish to seek the clarification, Sir, is that while it is important to

enhance the storage capacity in the public domain, does the Minister have any plans to be able to
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enhance the capacity and storage capacity of small farmers? Indeed, Sir, if this was done, then
based on some post-harvest insurance, based on the assets which the farmer has post-harvest, he
can then hypotheticate, borrow for meeting his immediate needs and borrow for being able to meet
the liability and loans which he may have incurred in the harvesting process. Indeed, Sir, in the
planning of the entire agricultural matrix, we have forgotten the need to empower the small farmer in
augmenting his capacity to really withstand the need to make distress sales which he does and so
augmenting small farmers' storage capacity which is in line with decentralizing storage capacity is an

area which, | think, requires very tangible action.

My next question is that in line with the discussions made in the discussion on prices, would
the Minister consider an aggressive open market operation to be able to bring down not only food
prices but to be also able to dispose of this large amount of storage which has been built up and on

which there does not seem to be an immediate off-take?

My next question, Sir, is that would the Minister consider revamping the Public Distribution
System in line with the recommendations made both by the Wadhwa Committee and the N.C.
Saxena Committee Report which would revamp the PDS in a very credible way? ...(Time-bell rings)...

Two other questions, Sir, and | will stop.

When will the Minister come to a sanguine conclusion on what are poverty numbers that he is
dealing with? He is still talking in a public statement in line with the Tendulkar Committee Report.
Indeed, Sir, in the presentation made to the Group of Chief Ministers and the core group in the
penultimate to annexures, he has talked about the wide variations on the extent of subsidies which
are needed but these would all depend on it. Would he come in the near future to a conclusion on
what the poverty numbers are and what needs to be addressed instead of leaving this for a wide

discussion in the public domain?

My final question, Sir, therefore is that in the light of all this which is being said, how does the

Minister propose to deal with it end have a credible action plan to have an integrated and a cohesive
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answer to these multiple challenges and on which his statement regrettably, Sir, does not leave too

much optimism with us?
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not more than five minutes, please. There are

a number of Members who would like to speak.
) 3 A ﬁ’l’s’: N, WWSﬁ?é, Indian Grain Storage Management and....

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This is Calling Attention motion. Please,

confine it to five minutes.
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9% IR | 9 A AS G I A1 Ag?
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Honourable Members, in the Calling Attention,

only clarifications should be sought. Maximum time is five minutes. Now, Dr. Manohar Joshi.

DR. MANOHAR JOSHI (Maharashtra): Sir, | am thankful to you and also to Mr. Naidu who
raised this important issue in the House. Sir, this issue is important and, ultimately, the farmers are
suffering because of shortage of storage facilities. | cannot imagine how the food can be rotting for
want of storage. Sir, sometimes, things are beyond the control of the Government and they are not
done. | can understand that. But, here, things are within the capacity of the Government and if the
Government does not do it, it is definitely a matter of great worry to everybody in the House.
Construction of godowns is not an activity which is impossible to do; particularly for the Government
or organisation like the Food Corporation of India, the matters are not difficult to do. But,
unfortunately, things are not being done. The Minister in charge of this particular work is Mr. Sharad

Pawar who comes from my State and | am confident that if he can take up this particular job in a
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specific time-bound period, he will be able to do this. But, unfortunately, he does not have sufficient
time to do this and earlier, | had also mentioned, he has requested the Prime Minister to reduce his
burden. The Prime Minister is not doing that. You are all aware that aimost one week was lost in both
the Houses on the issue of rising prices. For rising prices, there are a number of reasons. But, one of
the reasons is that the food is wasted. If you ask me whether the Minister can do it, | would say that
by fixing a specific time, he can do it. But, it is being not done and that worries everybody including

me. The thing is such that it can be done, but, it is not being done.

Sir, | am not going much into the figures, but, the total quantity of foodgrains handled by FCl is
726.44 lakh tonnes in 2006-07. In 2007-08, it was 750.52 lakh tonnes; in 2008-09, it is 913.23 lakh
tonnes. So, if you look at the figures, the quantity of foodgrains handled by FCI is increasing every
year. It clearly means that the Government has not been able to construct godowns for storage. Sir,
while replying to Question No.314 in Rajya Sabha on 16th April 2010, the Government has given the
details of the steps taken to ensure proper storage, movement and safe upkeep of foodgrains. Here,
| would like to mention a few of them. First is, all FCI godowns to be constructed as per
specifications and foodgrains stored by adopting scientific storage practices. It clearly means that
the godowns constructed by FCI are not properly constructed. The work is not done scientifically and
according to rules meant for them. Then, Sir, all types of treatments to be carried out regularly and
timely for controlling insects, pests, etc. are not done. Sir, these are very small matters. | would like
the hon. Minister to tell me why such things are not done because this is mentioned in the reply given
by the Minister himself. Sir, regular periodic inspection of stock godowns is to be undertaken by
qualified and trained staff of the FCI. It means that regular inspection is not being done. | do not
understand when the Food Corporation of India has such a huge stock, why the upkeep is not there.
There are two authorities which at present do the work of construction of godowns, the Food
Corporation of India and the Central Warehousing Corporation. The former does 208.36 lakh tonnes
and the latter does 104.57 lakh tonnes. But these are also not doing sufficiently, and therefore, the

problem remains as it is. A lot of uproar on this issue is made in both the Houses, but still, the
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Government seems to be not attentive. Therefore, finally, the demand is made that a Parliamentary
Committee to enquire into the huge waste of foodgrains, including wheat and rice, lying in the open
FCI godowns, due to mismanagement and manipulations is required to be constituted. Is it
agreeable to the Government? Is it agreeable to the concerned Minister? Whether he is prepared to
accept the appointment of a Parliamentary Committee to go into the malpractices and all these
things. This is my first question. My second question is, instead of allowing the foodgrains to get
rotten, why not distribute it among the poor people and save their lives. This can be done at a right

time. If the Government agrees to both these things, their sincerity will be clear.

Lastly, | would only request that give a specific time that within the specific time, the
Government is prepared to construct necessary godowns, whether through private party or through

the governmental institutions. But this has also to be done. Thank you.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Thank you, Sir. It seems to me that the
Minister's statement is contradictory. On page 3, it has been stated that the value of damaged
foodgrain stocks with FCI has come down from Rs. 67.52 crores in 2000-01 to 3.63 crores in 2009~
10. But if you see the figures for the years 2005-06, the value of damaged foodgrains is Rs. 61 crores,
for 2006-07, it is Rs. 16.43, for 2007-08, it is Rs. 22 crores, and for 2008-09, it is Rs. 13 crores. In
the same page, the Minister has himself stated that the capacity available with the FCI and the State
Government is a little over 42.5 million tonnes. As a consequence, about 16 million tonnes has been
stored in Covered and Plinth storage. This is the situation. Now, because of good rains, the stock of
rabi crop in wheat and kharif crop in rice may well exceed 60 million tonnes. So, the damage this year
will be more. That is why the statement is contradictory. | also want to ask some clarification
regarding these stocks how you are going to utilize these stocks because the Minister has said that in
future, we have to increase the capacity of godowns. We have to chalk out some plan or something
like this. This year itself, the production will exceed 60 million tonnes. How he is going to utilize 60
million tonnes because already 14 million tonnes are in the open sky and it will definitely become
rotten, and again, if you add wheat of rabi season and rice of kharif season, then how he is going to

utilize them. The second thing is regarding buffer norms. All these figures | am quoting from the FCI

287



website. Probably, the FCI might have briefed the Minister also. What is the quantum of food stocks

with the FCI on 1st July ?

The total stock of rice with the FCI is 242 lakh tonnes; the buffer norm is 98 lakh tonnes; the
surplus is 144 lakh tonnes. For wheat also, it is the same thing; 355 lakh tonnes are in stocks; the
buffer norms are 175 lakh tonnes; the surplus is 164 lakh tonnes. Almost 309 lakh tonnes is the
surplus. So, the Minister has to explain as to why they are exceeding the buffer norms. They are
exceeding the buffer norms, year by year, because every year, the situation is like that; they are
procuring more than the buffer norms. The Minister has introduced one OMSS scheme. And also, on
price-rise, the Minister has, two days back, told us that only 4.75 lakh tonnes of foodgrains will be
given to 15 States. So, such stocks are lying with the FCI. It is one-way traffic, Sir. They are
procuring it from farmers and are keeping it in the godowns. How to utilise that in a market? Because
of the one-way traffic, there is a shortage of grains in the open market. Keeping all these things in
view, is there any proposal with the Government to allot the grains at an MS price at which they
procure? Then only they can get rid of the stocks from being rotten, and that will become useful for
human consumption and the loss will be minimized, Sir. | want to seek clarifications for these two
things, over and above, the buffer norm stocks are procured, and how he is going to utilize these

stocks also.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Mysura Reddy. Hon.
Members, there are ten names more. We want to complete it before the lunch-break. So, | request

every Member to just seek clarifications only.

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, | would just seek a few quick
clarifications, but | would like to say that half the children are malnourished. India ranks 'Sixty-Six'
out of 88 countries when it comes to the Global Hunger Index and a quarter of the world's hungry
population resides in India. That too, Sir, when we are the second largest grower of wheat and rice,

and our granaries are full.

Sir, seeing the entire issue of storage and distribution of food, the entire way in which we
address this issue, the problem is very deep-rooted and it cannot have any quick fix solution. Sir, the

mess in food management has now become an issue where we see so many starvation deaths and
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children suffer from malnutrition. On the one hand, Sir, FCI pays the State agencies money for
procuring the wheat or the rice, about Rs.1,800/- or Rs.1,700/- per quintal; Rs.800-1200/-, on an
average, goes to pay the Minimum Support Price. What happens to the rest, Sir? This money should
be used for actually ensuring that the foodgrains are properly stored. Are there any questions asked
as to where does this money go, Sir? A lot of foodgrains are kept in the CAP method as the Minister
himself clarified, but it is not because of there being shortage of godowns. It is, very often, a
preferred way of actually storing food, just putting it on wooden planks, covering it with tarpaulin and
keeping it under the CAP method because this also breeds a lot of corruption, Sir. There are
repeated requests then to keep investing in more gunny bags, more insecticides, more planks of
wood. And it took an RTI application, Sir, in 2008 to actually get the figures out of FCI that we had
lost, between 1997 and 2007, almost 1.3 million tonnes and we spent almost three crore rupees just
to get rid of this rot. FCI fails to use any scientific ways and means to preserve the stocks and they
do not even enforce any preservation norms when it comes to the State. Sir, there is a huge trust
deficit whereby the private sector does not want to get involved. The Minister stated that he would
like to have more public-private partnership, but this is because of the erratic behaviour of the FCI
officials, Sir, that they keep changing the methodology of payment from the general basis, where it
pays you on the basis of the godown, to the actual basis, where they pay on the basis of the number
of bags stored; they do this without any consultation. They hire and de-hire godowns at their whim.
In fact, Sir, the individuals who choose to complain, very often, are penalized and for almost 8-10

years, their godowns are not used.

Sir, in 1998, a group of 123 people got together and set up a storage capacity of 25 lakh metric
tons. Suddenly, after four or five years, the FCI changed the method of payment on actual utilisation
basis which made the entire project very unremunerative and these people have to shut down and
get out of this. Many godowns are lying vacant because of the flip-flop by the FCI officials. | believe,
now, Sir, that the FClI is seeking Chinese cooperation as well in terms of evolving scientific storage

facilities. But there are certain questions that need to be answered. How much storage or how many
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godowns have been de-hired by the FCI? How much of wheat or rice are, therefore, kept in the
open? What is the reason for that? What is the accountability? The Minister mentioned that action
had been taken against certain erring officials. What is the position of the inquiry against these

people? Are we looking for higher technology for storage ?

Finally, Sir, if the Government wants to give a thrust to this area, then, | have two suggestions.
One is that the warehousing must be made a priority for the lending sector and second is that the
Government should consider substantial tax holidays if it wants people to come in, and there has to
be a certain continuity of tenure. The Minister did say that it was going to be on a tenure basis. But
even the mode of payment, whether they are going to be paid on the basis of per square foot or

actual basis or general basis, should be clarified. Thank you.

DR. K. P. RAMALINGAM (Tamil Nadu): Hon. Vice-Chairman, Sir, | am thankful to the Chair
for giving me an opportunity to participate in this Calling Attention motion. This is my maiden speech

in this august House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But during the Calling Attention, the rule of the

Calling Attention will prevail. You speak for three or four minutes.

DR. K. P. RAMALINGAM: Sir, this House had heard famous parliamentarians like our founder
leader Anna, the great Perarignar Anna, the first Dravidian Progressive Party Chief Minister of
independent India. This is where he pointed out the need to overcome regional imbalance. This is
where he had impressed upon the need for national unity and integrity. This is where he decided to

take our movement to be part of the national mainstream.

This is the House from which he had given us the great legacy of federalism, which is being
upheld by our beloved leader and the fifth time Chief Minister of Tamil Nadu, Dr. Kalaignar, the chief
of DMK. He took charge of Tamil Nadu in 1969 at the age of 45. Now, he is 86. Even in his 100th year
he will be the Chief Minister of Tamil Nadu and a guide and philosopher to the democracy of this

nation.

Now, let me come to the serious business before us. Many of my colleagues of this House

have expressed shock and pain over the huge grain loss. Wastage of our farmers' labour is a matter
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of concern. There is concern not only in this House but also in the Chambers of the Supreme Court.
Thousands of tonnes of foodgrains grown by agriculturists have all gone waste. Rotten grains are to

be poured into the Bay of Bengal.

It is clear that our FCI godowns need more attention. There is a need for scientific
management. Grains must be protected both from pests and moisture. Government must rightly

connect storage and supply of grains for PDS.

We leant that our buffer stock has 6 lakh tonnes of foodgrains. Buffer stocks must not be
stored at a single place. Certain percentage of foodgrains in every godown spread all over the
country must be part of buffer stock. Then, there is a scope for recycling the stock. We can use them

without wasting it.

The Centre is giving at a higher cost rice and wheat to the States for PDS. But our leader, the
Chief Minister of Tamil Nadu, Dr. Karunanidhi, whose name itself means kindness, gives rice to the

poor at a cost of one rupee per kilogram through the PDS.

He has been writing to the Centre for allocating more rice from the Central stock at APL rate.
At least, from now on, instead of pouring the grain into the stomach of the ocean, pour it into the
mouths of the poor of the nation. This is for distribution to the needy poor people at a reduced rate.
Much appreciated schemes of Tamil Nadu must get Central incentive. It must be in the form of more
rice and wheat for PDS in Tamil Nadu at APL rate. The Supreme Court has also given an idea that if
the Government is not in a position to store, such foodgrains must be taken to the PDS directly. One
could understand if drought is the reason for low production and then leading to price rise. Sir, we
have enough production and necessary buffer stocks to meet the basic needs of the people, but
because of the mismanagement of buffer stocks, foodgrains have rotten without being used to feed

the hungry poor. It is very saddening.

| urge upon the Central Government to assign the role of maintaining Central food stock to well
administered States like Tamil Nadu. The Union Government must go in for setting up foodgrain

stocking facilities in every Panchayat Union. Construction and maintenance of such rural storage
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facilities can be the part of the Mahatma Gandhi National Rural Employment Guarantee Act,
(NAREGA). The rural godowns must be pest free even if they are very small units. Only then better
management of storage and avoidance of wastage will be possible. | would like to know from the
Government whether steps would be taken on a war-footing to save the labour of our farmers. It is
the farmer who leads a complete life. All others in the world go behind them. So farmers' labour must

be respected and protected rightly. With these words, | conclude. Thank you.
SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, let us continue this after lunch.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We have six more speakers and then reply.

What is the sense of the House?
SHRI PRAKASH JAVADEKAR?: Let us take it after lunch.

SHRI M. VENKAIAH NAIDU: Sir, if we want to have a lunch-break, let us have it immediately.
If there is no lunch-break, then we will go and have something and then come back. That is a

different matter. Let us break for lunch and after lunch we can continue with this.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If this is the sense of the House, | adjourn the

House for lunch for one hour.

The House then adjourned for lunch at twenty -three minutes

past one of the clock.

The House re-assembled after lunch at twenty-three minutes

past two of the clock
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will resume the discussion on the

Calling Attention Motion. Shri K.V. Ramalingam.

SHRI K.V. RAMALINGAM (Tamil Nadu): * Hon'ble Vice Chairman Sir, According to a survey
conducted by UNICEF (United Nations Children's Fund, formerly known as United Nations

Children's Emergency Fund), it is mentioned that one third of the malnourished children of the world

*English translation of the original speech in Tamil
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are in India. Among them, sixty three per cent of children are suffering from hunger. Due to lack of
proper storage facilities, more than five lakh tonnes of food grains are spoiled every year. Sir, | would
like to emphasize that proper steps should be taken by the Union Government to save the food
grains properly in order to prevent rotting and the necessary measures have to be taken on war-
footing. | would like to ask the Union Ministry whether they have any contingency plan to properly
store the food grains which have been rotting in the godowns of Food Corporation of India (FCI), a
Central Public Sector Undertaking. | would also like to ask the Union Ministry whether they are ready
to distribute more food grains to the people through Public Distribution System instead of allowing

them to rot further.

Public Distribution System is established to regulate the prices of essential commodities in
open market and to distribute them to a vast majority of people at affordable rates. But the real
objective behind the establishment of Public Distribution System is not followed in practice. The main
aim of the Public Distribution System is to provide 'Food for all'. This objective is now pushed to
backseat. Black marketeers and hoarders stockpile food grains and essential commodities. They
create an artificial shortage of food grains in order to increase the prices and to earn more profit for
their own personal interests. Sir, this is a fact. In order to keep the prices of essential commodities
under control, food grains have to be brought to open market at fixed and fair price. This will also
prevent them from rotting. | would like to request the Government to consider my suggestions for

further action.

In India, storage facility is available for storing only sixty two million tonnes of food grains. The
available godowns are not sufficient enough to store all the food grains produced in India. In order to
avert the scarcity of storage facilities, whether the Government have any plan to allow either private
sector or foreign investors or both to build more godowns or warehouses for storing the food grains
properly? If so, whether the Government have already approached any private party or foreign
investor? Or have the Government taken any initiative to give any interest-free loans to educated
rural youth through nationalized banks to establish godowns? Do the Government have any plan to

do so? If so, what are the steps taken by the Government to implement this plan?
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Sir, In this context, | would like to quote a recent Judgement of the Supreme Court. The
judgement says, In a country where admittedly people are starving, it is a crime to waste food grains.
What are the measures to be taken by the Union Government to prevent rotting of food grains? In a
recent news item, twelve lakh metric tonnes of food grains are rotting in Punjab. These food grains
are stored in godowns managed by Central Public Sector Undertakings. It is stated that it is mainly
because of the negligence of the officials of Food Corporation of India (FCI), a Central Public Sector
Undertaking. | would like to emphasize that strict disciplinary action must be taken against such

irresponsible officials.

According to a new survey ten thousand six hundred and eighty eight lakh tonnes of food
grains under the management of Food Corporation of India (FCI), have rotten due to the lack of
proper storage facilities. They have become useless now. The research has also stated that the
quantity of food grains that have so far been wasted would have fed more than six lakh people for ten
years. The Government should take immediate steps to protect and to distribute essential

commodities in a proper way for the welfare of the people.

My Hon'ble colleagues who have spoken before me indicated that more cases have been
registered in Tamil Nadu with respect to smuggling of food grains in Tamil Nadu. If more cases have
been registered in the state of Tamil Nadu with regard to smuggling, it indicates that the State
Government of Tamil Nadu is not functioning in a proper way. It is the duty of the Government to curb
smuggling of food grains instead of registering cases against the smugglers. There is no use in
registering cases without taking strict measures to curb smuggling. | would like to remind this House

about the poetic lines of Dr. Puratchithalaivar M.G.R, the founder of our party AIADMK. He has said,
"This is a blind world which seeks livelihood through short-cut methods
This is an underworld which shows expertise in plunder and robbery."
The Hon'ble Member who have spoken before me quoted a couplet from Thirukkural.

‘Who ploughing eat their food, they truly live
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The rest to others bend subservient, eating what they give' (Couplet No. 1033).

That is, the farmers live in a meaningful way. All others are his subordinates as they are eating

the food given by them.

Sir, the status of farmers is not in the above mentioned way in Tamil Nadu. One litre of milk
costs Rs.10/- whereas one litre of water costs Rs.15/-. Sir, this is the Government of the people,
elected by the people, for the people. If the Government is really interested in the welfare of the
people, they have to take measures on war-footing manner to provide food grains to them. With

these words, | conclude my speech. Thank you.

DR. K.V. RAMALINGAM: He is unnecessarily accusing the court. ...(Interruptions)... He

should not say things like that. ... (Interruptions)...

st Iuauremy . RS giﬁ?F{): Sl. 99, M9 IfSUI  Please take your seat.

...(Interruptions)... | would take care. ...(Interruptions)...

SHRI K.V. RAMALINGAM : *If the Government is really interested in the welfare of the people,
they have to take measure on warfooting manner to provide food grains to them. With these words, |

conclude my speech Thank You.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right. Thank you, Mr. Ramalingam. Now,

Mr. Y.P. Trivedi. Please conclude your speech in four minutes.

SHRI Y.P. TRIVEDI (Maharashtra): Sir, | believe we have a very strange situation. Today we
have problems of plenty. About 50 years ago, we had problems of scarcity, when our Prime Minister
had to go all the way to the United States to ask for food and we had that PL-480 Programme
through which we got food. At that time, there was no problem of storage because there was
scarcity; there was no food available for storage. Today, we have problems of storage. There is so
much of food. The production is about 60 million tonnes whereas the requirement is about 40 million
tonnes; we have a surplus of about 20 million tonnes. The great Dr. Minhas had said that, given
proper agricultural policies, India could become the bread-basket for the whole world, and we have
proved it to be true. But, with that, we have problems. We have problems of storage. Now, as you
have rightly said, Sir, we have to come out with suggestions and clarifications as to how this problem

of storage could be met.

*Hon. Member sopke in Tamil

295



Several suggestions have come from several corners. Now, | would like to add one of my own.
Sir, in the good old days, our mothers and grandmothers storing food grains for the whole year. They
had their own indigenous methods of having probably some mercury pill or castor oil and the food
grains used to last for the entire year. The food grains were sent periodically to the flour mills, and we
used to get atta. Now, those days are over. We are all calling for Aashirwad atta or Tata atta, so
nobody stores food grains. So, there is a tremendous possibility for our householders, the ladies
being in a position to store food grains for the whole year. We must give them some incentive. If
these incentives are given, then these households can probably be able to save lot of these food
grains which are rotting now. It can be stored in the houses, in those old sellers, in which goods can
be kept. Now, we do not need so many silos. So, this is one aspect on which | would request the
Food Minister to please apply his mind. | must congratulate him because instead of scarcity, now we

have the problems of plenty. | think, the problems of plenty have to be met.

Sir, one of the suggestions which was made, and which was also a very valid suggestion is
that these godowns are used in some places for the purpose of storage of whisky, for the purpose of
storage of cold drinks. | think, in those cases, a severe punishment should be meted out to those
persons who have converted the use from storing essential items like food grains to storing probably
non-essential items like whisky or cold drinks. | think, these are the two aspects which should be
borne in mind. This is an excellent position. | must say we are happy and unhappy at the same time.
We are happy because we have got so much of food grains, and we are unhappy because we are
not in a position to store these food grains properly. There may not be starvation, but, then, definitely
malnutrition is there at a large number of places. This can be met by a proper administration and
proper food storage policy. For that, the public-private participation is very, very essential. Thank

you very much, Sir.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, hungry people in our country continue to
starve. Farmers, even in the State of Maharashtra, continue to commit suicide. But the food grains
either rotting or being eaten by rats. This is the situation of the country. And, we must take into

account the scenario when it is happening. It is happening when 7% of India's children under five
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years are malnourished, 52% per cent of India's women are anaemic, so on and so forth. Sir, when
the Government is telling the nation to wait till monsoon to get food at reduced price than today what
it is, about 3 million tonnes of wheat is rotting because there is no space available in godowns. Sir,
our demand is, outside and inside the Parliament, for universal PDS has been denied. Not only that,
the people of Kerala, even in West Bengal have been denied extra allocation, Sir. Now, that has been
denied. Now, the Supreme Court has advised to release food grains to the people. The hon. Minister
has not referred to the Supreme Court ruling. What action has been taken by the Government since
then? Sir, when the States plead with the Centre to release food stock, the Centre says it will trigger

inflation. But the hungry people remain hungry. That is the situation in our country, Sir.
Sir, just now, the previous speaker said how to build up the domestic food stock.

How it can be when 77 per cent of population is depending on less than Rs.20 a day? How in
the absence of land reforms, we can dream of that ? Sir, the Minister has given some data here. Even
our warehouses is a very bad idea because it is stated here that the bags stored in the first phase lie
at the bottom and are rotting because they cannot be taken out first. Another Member, Mr. Singh,
has drawn attention to this matter. So, what action has been taken to improve the situation? Mr.
Swaminathan placed before us some ideas. What action has been taken by the Government to
implement those recommendations? Is the Government taking any step to introduce those
solutions? The Minister has to give answer to these questions. Sir, it is a grave situation. As we
know, in answer to one question (as gathered from website) relating to Northern India only, the FCI
informed that 1.83 lakh tonnes of wheat, 3.95 lakh tonnes of rice, 22,000 tonnes of paddy and 1000
tonnes of maize were damaged between 1997 and 2007. This amount of foodgrains could have fed
over ten million people in a year. It has come to our notice. Sir, | am concluding. So, in this grave
situation, | would like to request the hon. Minister to throw some light on these points. This is what |

want to know from the hon. Minister. Thank you.

SHRI RAJNITI PRASAD (BIHAR): Sir, | must congratulate the hon. Minister for the reply given
by him. § TH. dPHAT TTTg ATE9 S W GRIGTE IA1 ATE §, FAID $7817 954 375 v 0= 3!
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G 81 TR, WX AT 4 U a1 A1t & o5 waied <=Irared 7 I8 $E1 [ 3R JMTId UTe 1S I
1 S8 eI 2, 1 39 37! 161 7 afe g, Fife e ar @ @™ & fag s 78 fre o
RET 8 3R TS & AT H AT gl Hl BRI &1 TRIG AN bl T § ' T8 Herdl 2, gafey §
PEAT A P I 3T Gl § IS 2 ©, MY 78 191 B A RN Y SIT 3T T @ 8, 9
safoy 81 FS 3@ B % 7! GRIGT T a1 1 wehdt 7, ! RIS I ST Wahdll 7, afeh Ua
HIRTLT & TEd 377aT GReAT Tel Bl &, RNfb 91 TS § A &, ST g & B 3T H distillery
ST A1 81 R, § IS A1egq | FA S F A8 S Aredn § 6 a1 73 "uey 3 g6y
STHRI 872

IR, § GO A1 I8 BT A18dl g (P IS U1 B H P Bl g dhellb ekl € 3R
ST d SFTST BT FST §3T S &, T4 I8 98 G BId1 & FIT ! Aeley P <% H HSRO B Ut
FGLRIT G, FTAH TS BT U W ST A G2 ...(FAG Bl €6)... | H 308 HH 6 3F1R Smah!
T o 35 TSt ol H € R, U 3ia” T 73, A1 fhAri a5 a1 1 vre SR, 9 @ g o
oY GRIGTT <RIt €, STFTST 1 A1 GRIA I 811 319 391 99 911 OR fI=R S0 I8) 37 319 e
HERCIE]

SHRI PRAVEEN RASHTRAPAL (Guijarat): Thank you, Mr. Chairman, Sir. In fact, the Calling
Attention Notice is very specific and pointed. It is regarding rotting of foodgrains due to lack of proper
storage facilities in the country. | have gone through the reply given, it is rather not a reply, but, a
written explanation given by the hon. Minister who is one of the most senior and experienced men in
the country, in the field of cooperatives, agriculture, cricket and he has managed a State like
Maharashtra in good old days. But the answer given by him in para 1-12, according to me, is not
enough. In fact, in para 1-7, he is talking about the abundance of foodgrains. For example, what was
the procurement during 2006-07 and what was the procurement during 2009-10. Then he is coming
to the specific point: what was the quantum on 1.7.2007 and 1.7.2010. So, there is a period of two
years or four years. So, sufficient time was available with the hon. Minister to make adequate and

proper food storage facility. But, para 12 is the most unsatisfactory. In fact, the reply in para 12 is,
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"Summing up, my Department is fully aware of the need and is already taking effective measures for
improving storage facilities and reducing losses to foodgrains." Now, this House is supposed to

know what are the adequate measures, otherwise, what is the use of Calling Attention Notice?

| may request, through you, Sir, that the hon. Minister may come out and inform this House
today, in his final reply, what are the effective measures which his Ministry is going to take. According
to me, the effective measure can be that he should look all around the country. This country has got
world class airport. This country has got BRTS, rapid bus system. This country has switched over to
flyovers. This country has switched over to Metros. See the beautiful railway station; see the
infrastructure all over the country. Now, | am coming directly to the question. According to the
figures available with everybody, Railways has thousands of acres of land which is encroached by
miscreants and anti-social elements. May | request the hon. Minister to contact Railway Ministry and
try to find out how that land can be taken over from the antisocial elements and utilize it for the
purpose of improving the storage capacity of this Department. Similarly, there are highways, old
National Highways and if you go hundreds of miles in our country, around both sides of the Highways
you will have no cultivable land. The land is lying vacant. Can we find out whether we can construct
storage structure for FCI on the National Highways or not. Similarly, there are many other modern
technigues. He must come out with an innovative system. Sir, as a high school student during the
year 1954 or 1956 | have seen a Railway guard supplying ration to the level crossing man at his door
step. One month's ration was given to every Railway employee who is working anywhere in the
country at his door step. There was distribution of foodgrains by this very Government in the year
1955-56, when Mr. Rafi Ahmed Kidwai was the Food Minister of this country. Similarly, when we are
thinking of a Bill on food security, it is already approved, it will come tomorrow or day after tomorrow,
why don't you change the system of package? Why are you going for a 100 kilo bag? You can go in
for 25 kilo bag or 20 kilo bag for below poverty line people. A revolutionary suggestion has come from
one aspect. Cancel all these welfare schemes of BPL, at least for a period of five years. ...(Time bell

rings)... Let me complete. | am coming to the last suggestion only.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, so many names are there in the list.

SHRI PRAVEEN RASHTRAPAL: | am coming to the suggestion only. The entire money of BPL
can be given to BPL families in CAP with a request to purchase these essential items from the
Government stores. Entire food distribution system should be completed in a specific time and there
should not be an occasion of rotting of foodgrains. We want a modern, innovative scheme from the

hon. Minister in his reply.

sft TR T STl ([STR USY) : IATE SUHHIETE HRIqd, 39 TR THRIT BT AT 3
ST < srfdre & ATegH 9 1 T & minimize B &1 TATH {351 &, G2 st # T8 311l {6 S@d
G # I8! ARIE B AT U gl FRIy, H TRIET B IR H U IR J Yol PRATE

B9 1 @1 oi! g8 I, Y& TIeh © agdl
A It RAfeat TEd SeTeR} the I

Tt S & o fora aies & UmRiiasS & MeE! # TS Tl AT H3 T8 ey, 3R 3T
ISl B ST Fedl U= SITU A1 UTG) b 311oT Uheians o1 Rived R ave 4 YR 4 fora & -
T8 IR i1 RIeeH 91 g1l 2, 519 I THRIIeTs Pl g8 NReH 87, I8 A FRAR a1 kel s
ae! gRETT HRAT 8 @ ThHIeTs & IX Rived § uRaxd= SRyl smye! ArgH 2 fF Sor wewr 4
I IS B IR TRIT THEIRE & T BB IR IS F 5 g AR A § Fh ¢ fob <
HRIT 7 X2 37T Ga B 37Y A{hs ST eNiVTg b ordl A1aet Bl 1 purchase THIITE Pl BRIl
T1fev oft, FIT A purchase THUIRMTS = P12 3T HROT I & o 3P =g M 721 81 T8Ied,
USTTE T g IR Y= P TSI H 9oT 1 R8T & ofF [ SR Jes A Qe & 51 319 ¢ b S0
U IS W DI SITE el 51 AMRIR T D14 A1 FICH aT? F1 4ol1d BT g IR T2l § 9ol off
81 872 #EIed, § §aIE 1 X8 arell g1 8XaTs & oK dIdiue &1 I aie & dY 98 doTe & g,
BYGIS & M 4 Tl a1 S| g9t bR UoId # 7R de1 8 A1 9<% Yol & 8™ 3 goq 3
]%?JTG[TQ‘TT - EEWQW&T&‘WW%I WWﬁWneighbouring district ¥ 3R
MY FHB! FrATs BT AT M ff @Teft BT 3R SIS A RS B TR WY 781 gt 3
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I IR TRIb & TR & - THARIS &, TISgHl &, Arsegdl & 3R Jgde Jaex & F A
HAT ST R ST TR § 6 a9 A1t 6 6 dae # fhal U g5 7 319 8 I8 © b 131 Ao H
149 FRIS TYAT AT HHRM 7 3fFadt & w9 7 Mam a9 F forg war fFar, f5ad 4 125
RIS YV North Region & 1T &1 ARGy, T dRE W 919 Ples RO B TR IMRAT off, arad
TIHR 7 TRIC TFeR BT J TRIT AT TR Pleg TR oM & Be oF off, gf TaR g
e P AT WY - I BT TH &4 N1 BT Bigde BRI - IR 4 el b Bivgde & A1 -1 MY
JfeHEl T S A1 yTsde HaeR 7 Y education & &3 3 31T IR B! Bl T B 34T 2, I THR
TP TR B T B! W 81 S AR SaRT o9 H3ff I8 el Fedl 5 g1 g o1l weied,
IR 3T =TTfereT 89 R fewoft el 2 A  gwe! gwiva wiia g1 U1 7181 © o =arganferer 3
ST aeer < &, g8 s Ay xmrer A1 A 81 T SR B agd Al Aol T81 A, S
IfFedd ©U H Bl &, Afh PR =aTauTfetdT de R ¥ O Bl T BEl B 7 3R 3 B Bl g1
P F Y 59 I B89 oM A1feyl I8 §ARI TER! 81 7eigd, 3l 35 a7 U8d U T 4
A A HA S 9 geT o 6 didied srel & 9w | 781 ggRiT SRl ? A1 7341 St 7 $E
135 < STTE 9 31 3T € - W1 SR & A 81 8T8, o SART 9d 5 3R U e ST 9d & -
99 9d b 915 g I BN b IIP! AT Bl SR ST AT 5 g1T S| Helgd, SR U3 Bl
AT 20 RIS F HWR 8, RITH F T R Srfivet arer T 19 7R IR U H 19 RIS Al Bl
TR YT | HUR A X & Y MYBT WIEI 7 BT @ I8 ST M T @ & A aredt a1
AT T T GERI? S i 3P © [ T H AT 270 TUY HEHT IS FR of, T8 TR ¥ § ST
Bl ST 3R S TR 370 BUY HEIHT il TER § HAT o, I8 TRIT X1 4 SHUR 8 A - J g
TE 310 el 1 AT #EId, § P8 3R a1 98 e H Fel aredl gl 731 q81ed, A9 P
i 7 gRacs SR I8 gaig 6 89N Iei a4l feasil @1 Big < 81 a9 ur g1 i e
fBE unite 21 7T, 99 3 fPuml & @1 TEAW! 1O o9 d9 8 S (T Bl w...
ABIGY, 20 Wil U8l B Y T H 1<t W BIs uRac &l g1 FART fFAM S 371 Ua7 oHvell %,
IHB!I marketing 1 TARRAT BT BAM? T T81 bs AXBR marketing DI TaRAT HIAT? T
IR v WER &1 & {6 feam S Scnfed &R, ST marketing &1 AT Y| B AT 3MY
e e TTT B72....(FHT Bl Ge)... ABIe Y, § T B T81 g1 414, § [ &1 4ol &8 81 gl
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2T, LI o B9 8% AT UG oid &1 311 9 T R =l 1 el o fSaeR & uid
JqY faree ge1 <3, VT o vTd © for S ol & ey 91 91RY 1 o <) TS| B 1 &1 S 98
TG, 9T, <faR e Bl &9 d¢ ST, <ifeheT BRI IS BT Hod T8 dg 71| HUR F #301 Sff ded &
% IR A 5T BRI & I & BRI M S Th.A1LAE. HeX W T899 el 31T & 3R
PEI-PE TS IUET BT 90 TRILTT F FUR FHH! WIS TSl 1 ST, 3R AT ARG Bt
IS GRAT Y ST, T T 31U AT 3TTh HUR I FHIE 81 ST, Fhd™ Tad: 3o SuS 3
I W 99 ol A S, H SRy g 6 vauie RIReH @l 39 e 918l Sl 39 B
R et o1 ¥2 €, 98 ol vl ga 87 § 81 q9st url b {54 & gara 4 wepl gan &1  af
FuTE M, T=ATe G 6 oMY I 1SV, 89 S AR Bl 39 e RadiReT e oy aiik
[T A 31T I AN & fIQ 9t G B1 g1aem™ BRY, ST AT 59 AP BT B IR ©, b [y
ITP! RTHERY Bl 7, Afh I 3171 e < &1

A1 SN, v as. H T wikil @rell 8, ST & - S 9l B 9 qR1 R
ARG, T b Jheai & A @Y, T AN D1 a1 Wt el b1 99 aRE &), vl | 3 Aol 7
BN TS, 72 SIS 2 f A0 Sff 3R 37 gaimal R SRaTs arawy ¥ gars ?

SHRI NARESH GUJRAL (Punjab): Sir, various Members have expressed their apprehensions
and have pointed out how foodgrain is rotting all over the country. | only want to point out that this is
a situation in a year when we have a drought, when your foodgrain production was minus 0.2 per
cent. What would happen when we have a growth year? My question is: Is the Government serious
about creating capacity ? The statement of the Minister says that Rs. 149 crores have been provided
in the Eleventh Plan. Dr. Swaminathan has been saying that we require 40 million tonnes of modern
silos. That requires an investment of Rs. 120,000 crores. We let foodgrain rot, but we will not
incentivise the private sector to come forward. | have a few suggestions for the hon. Minister.

Number one, a few years ago, when the power sector was facing a shortage, the Government had
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allowed 15 to 16 per cent return on investment to the power sector. We should follow the same for
setting up modern silos. Food production is tax-free, food processing is tax-free, we must make

food storage also tax-free.

We must ensure that this is considered as an infrastructure industry so that the debt to equity

norms are made more liberal and the private sector can come in.

| ' would also like to inform the hon. Minister, his heart always beat for the farmers, that, in
Punjab, we have a situation where millers are crying, sellers are crying because thousand of tonnes
of paddy is lying with them. The FCI must pick up that immediately. And, if they are not going to pick

it up, then, it must be allowed to be exported.

My last point is this. We have a very funny policy. Whenever international prices go up, we ban
the export of food saying that we have to control the prices domestically. Who suffers in such a
situation? It is the farmer who suffers. | would like the Minister to assure the House and the country
that, in future, whenever international prices are high the farmer, in India, would be allowed to benefit

from it.

Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sabir Ali, just put a question.

sft AIfeR arelt (fAE): dfag W=, # a1uds ATea | #30 Sft | F&11 918 § {5 s o 7121 %
31T 9 TRBR & [IY AGwdl 73T £ 3R P BT 39 I 9 o H [ER 4 11 g oIk fBr t&
T I © T8 B) W1 60 ¥ 70 URHT HiY & 91 W ywifad BT 1 fER v U vew © o8 )
TPl SR 11 2 3R fUsel 15-20 1T H BIs S 81 ol 81 IRES P deaR & 915 al f[IgR
P U RS 91 3R NG 9 11 2 3f1R ST 9971 Y&l & I8 918 $I gUT § Il Sl §1 $9 A1 981 R

T TS AT 81 HA SN, H A9 ug el e b o {6 g8f uR oire-9gd SISt B 1 89
ST BT S SATDT €, T8 Ig SUSITS, Fllhl & G861 UR 3D HATCY b MBAR]T bl g1 TEAR &
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% S BIeT f5aM 2, 3R T8 310 31T &I M 999 & forg SIem &, &1 39 9 s &7 S9 g
JMTAAT & 1 CFeR MR TS &1 ULl & 59 O % $IS Telrel S AN el § § 99 9 98
U TS Bl e 991 Fhell &1 TATIG § 3T e+ H=A1 a18e § o 981 W ar a1 ofR
Bl A1 AT T ARBRT &, I TR 41 AP T A1M2Y 3R I AR H Fel 7 $L IR A
IR

R, WRT AR FEITa 81 SI4T b BAR AR HetliT 7 41 BT 8 b RS B q9R1 984 a1
21 9 ARG T SIS 6 1T IR BIH! S MaT F BI T B, 3R ITH ATSdTHore 3R
& T, 1 99 95 GUR 81 9T 81 IR ¥ 89 W A8Ad § 3R 59 W ol HIIAR! S B
SR 21 $H! 51 S § P o7 S Srgwd) w3l SUH SR IHRTHS UEd dNil| 399 39
<M P AT BT BTIET ST S A1 &, H 711 a1 FHIT DRl gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Javadekar, put one question please.

SHRI PRAKASH JAVADEKAR (Maharashtra) : Sir, | have given a question in writing; so, |

expect an answer to that from the hon. Minister.

THh I8 ¢ & e Merd gw.dtens. 3 R ) fag € ok feamn fosmn e 872
01,1, 3 R Tt Rre) TR g & ok Sy Rere) o g€ &7 4 a8 o) ST e €
& T el foam T2 319 S BT R T8 § fPRR IR o A RE § SR R R T W 2 Bl A B
Wﬁmmﬁﬁﬁ@?ﬁ,ﬁ& silos unused W,ﬁmmﬁﬁ?@%ﬁ

unused silos gl

SHRI RAJEEV SHUKLA (Maharashtra): Sir, | have to seek only two clarifications. In the
Statement by the hon. Minister, it is mentioned, "The fact that some State Governments have
imposed high taxes has dis-incentivised trade from purchasing foodgrains which in turn has also led
to higher arrivals at Government purchase centres." | want to know from the hon. Minister which are
these State Governments who have disincentivised trade of foodgrains, as a result, farmers have

been discouraged.

Secondly, in the Statement, the Minister has given some data according to which from 2000
onwards, the foodgrains have been rotting in different silos. So, | want to know from the Hon.

Minister whether this is for the first time that these foodgrains are rotting or there was no facility to
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3.00 P.M.

keep this food for long. The data given in the Statement show that in 2000-01, 1.82 lakh tonnes of
foodgrains damaged and in 2002-03, 1.35 lakh MTs of foodgrains damaged. So, | want to know

whether this is happening for the first time or it has happened earlier also.

it Rt s (STR U=20): TR, AR A3 S 7 9 7S P U Srard | HET o1 5 58 IR
FRIS TUY B HIY ITS BT U I JHA BIA1 &1 SR Bl B 8, a5 U H1.3MTS. & e 93
TR W XEW &1 T8 S IS TS Bl AT AT 81 &, SHD! H IeR1 81 A18 § b e a1
, 399 UR faaTe 81 bl 2, <feh SISt AT 21 H o1 drg fb a1 #31 off g oy PIg eaen
PR GHA &2 T SHH TR H BT B ATl AN BT TR BT A A STSSTE YT W TS
TP FY G B2 T I TE 2 6 1 AR {5l B AR F oIy w5 1St IR T ST

HRIRAT, TR fohaT™ 319+ JTITST 6 HSIRUT o =T 31U+ BR IR R b ?

IFRIT T W, IRIT [T W AT IS B I T | S VPR U HHATRAT BT AER
I & forg ke aet vsard <ot € oiR 39 Wi R 618 =are1 78l fora o1 &, St Sl W weel
& TR AIHR 30 HHATRAT Bl I 99 TSN S Fohell ©, RTIH HHART 30 folg |Iel H- &1
Grem= g, G WIS BRI bl 51 399 GHAR] P ARIT &R W QIR 7l S 3R
IRBN BT WET & SR § W) A<t vred e gl 21

TRIRT FaTer T8 2 fob A w52t S =1 T3 31 SR o 3feia daT o7 fh 79 it Mers+
fPRTT TR o, 1 fopee TS forg & iR S99 | fohe™ WR 71 82 S g8+ fohR1T ) 91 Bl 7, §
I 4 BRI §

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Jesudasu Seelam, please put just one

question. This is the last question.

SHRI JESUDASU SEELAM (Andhra Pradesh): | am glad to report to the hon. Minister that
Andhra Pradesh has recorded an agricultural growth rate of 6.4 per cent. This year, we are expecting

a bumper production of 220 lakh metric tons.

305



Sir, | just like to draw the attention of the hon. Minister to the fate of the farmers. Around 40
lakh tons of BPT rice is lying with farmers. Is there any proposal before the Government to permit the
export of BPT rice? It is because its value is double that of the basmati rice. There is a competition
for basmati rice from Pakistan and Bangladesh. But there is no competition for BPT rice from
anywhere. If there is a demand, it will yield more money. The Government can permit the State

Trading Corporation to export and then share the profit with the farmers. ...(Time-bell rings)...

My second question is: Is there a proposal to build new godowns in the State of Andhra

Pradesh so that the BPT rice can be produced in all parts of Andhra Pradesh?
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That's all. The Minister is on his legs.

2 IR JAR: 31 S € [ IR ATl ugel 31 e A g D1 Icura B4 g3l AT, Aol
Wmmm%mWﬁWunpremdentedWWW,E%@WW%
IR # o1l o1 W ==t g3 ot f5a & aRar & S 9=T 81T 8, S9S SR Aled o9 ol 2 f S
YSTIR B PR Hhd &, 98 918X F Y, a1 Sd A fhal It T9w1 U7 81 It 8, ¥ 396
STET fORR | T8l S| 37T IR (Tl & ol UPA TR&R 7 el e arail 3 Aed] 9 ed
T3 Bl B a1 81 397 s RagRe e warew by, R 5 89R @) By @ f, T,
AT IR A BT IAEH M & foTY TS| TSI BN A1 T/ DY, 9T DR B SATIT
SABR 7 qTell 25 BRIS W RIS B drell T AT GIR BT VY IR-U 3R 3 Hed
IOTY 2T 39S A1 & fHami ol S aia ff firet, 39 1= &1 faam 891 s9aT o el |1 el
Y TQ R 81 2 BT IS WRAR IR T 3R &1 BT IS 3161 TRE 4 el M7 81 377 g9
A Y IS THET I8 3 Ts & {6 fhaml &1 Sfad dua 2+ 81, a1 S=i9 o dgaR &Y 3Rk
Hfdhe # <M, 98 WG B RFATRI TREGR B o7 I8 21 T8 a1 93 T R WIS 781 8,
et #7 g% 31 TeHc 3 o1 1531 1 38 591 7 96%, 97%, 99% AIfdhe IRTSad WRIG B
RTHERI e BIaRe ot ST 3R I TRBHR B Sl OISl 8, 7P SR TSI $HDB! U 3R
0 go7E 2, e IR 3 I81 9§ v ward ¥t geT T 6 o Isd) 7 SR &1 Rived 39 dRE 9
fopa o5 I TRIT <@ & 918 WIgdT JN 9 &1 H 31 & fory AR STEl g1, aferg ARy ot
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ART G131 s BRI 3 AT 3R 5T PR Bl Toikdl $ HUR IS 2| B9 PO AT Bl
foran 3 a1Taep! CTHRITE & IR | \ram & ARl 81 $B A7 VA © SI, RATOM, T8 5 31T
BT wifde 7 ad Bl B, SUF SR 10.5% I &, UoId 7 12.5% &, 37 7 # 12.6% B,
BTG H 8.5% B, IR TS H 9% B MR T 151 & CIHAR BT AT 4, 3 AT 2% b AU
21519 IRE, W1 IRE TR a6 Caad W &l RRER) gl 8, @ $ IR 379 9 01sde gev
feg 81 81 At Wies & folg g=1 @I 781 21, A1 Uh.U1.3TTs. 3R I WRPR &I Yol 59
R BT ToR3IETS el R Fahell 2

# g aRRRT e s a1 9, N dR 1R &1 el 3 <% 8T g1 33d A1 -[1e TR Sff 7
T FaTd ST fF Wi & oy 1ad Sie ave A 781 od §, B9 $Hd od ol o el & &
B 39 IR H 21T MR SITET AIGTHAT B Bl AT 21 U7 AT B8 A1 Igel, 9.7, TWHR &
3T 9 Ugel I B BId g A1 BN faaed & T off, s feel uiw Arell § 89 39 WRE Al
TP SR Y &1 BT Al BT & U TR &1 gfg 37 fee B8 Arai 4 g8 81 &1 &) i, S
450, 480 T 490 TUY T Y, IHH 37T BH 1000 TH Ugd &, I 8 A1 i a5oar # gfg 81 18,
98 Ufd, T4 BY P! T8l g3 ©, 3G9 SIG] g ol I§ ST g3, 399 o fhami &1 Reuis arsT
e SN oredl IRE W USMER B, 3resl STe 6T SiR <9 & AR Sl 31T B 6T o,
IAP! T BT & (oY U 95 91 AN (311 89 I8 BT Te1 Y Aol &1 ST 5 P o Hel
5 I 9 PeH ST P 918 TAR AT TTRST &I FHRT STHR 3T TS| TS WRTF BT, IS T$T,
P! IS IR AT, SRIAR H THD! BIe] S, TH el 1 geft 78 Bt 2, o1 o 7
BIT, 9 W ¥ 93+ 1ol A1 FE<AT Bl Al TE1 BT $9 IR H_T 17 e 2

éﬂﬁ\_rﬁcapacity%\', gﬁ%capaoityaﬁ?ﬁﬁ?“ﬂmaﬁ@?mﬁﬁ#ﬂﬁm,
g 4 & b Y& capacity de-hire BR &b T A &4 BRI D11 ST AT ST TS BT IedTE B4
o1, d9 TAR Eb_s»‘ godowns Fretl 9 3R Standing Committee on Food = WY visit B & 91§ FATE &
5 ey IE capacity utilization Wﬂ?ﬁﬁﬁﬁiﬂw, {NIIIEN de-hire DX ﬂllr%Q sﬁ?svrﬁsw
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BT A BH B P 7Y AT R BR Tl §, 59 IR Ala DI MMaIHAT 51 1 CAG BT IRB 4 A1
sﬁwaﬁwﬁ?ﬁlmwwm, godowns Tl &1, T BAR HUR T criticism ‘g'?ﬂTﬁ%\%ﬂqﬁ
2 1 hire {531 3R empty godowns o IRT 31T 97 << &1 9 FHI 84 P8 godowns de-hire HRT
q@l%ﬁﬁ?&gﬁ@ﬁﬂ'{,@?ﬁf@ﬁ &l 81 89 de-hire faTI T godowns &) T B off iR
capacity ﬁmﬁlﬁﬁ%ﬁcapacity@%wiﬁ?ﬁ, mé@ﬂ income g‘a‘, WQﬁf@ﬂ?f:@f
219 3O affes I AT §1 TEaSHR St 7 G $HF IR H I & 2R In 2005-06, the total

income was 6 crore 35 lakh, 2006-07 15 crore 15 lakh, 2007-08 12 crore 23 lakh, 2008-09 18 crore
and 2009-10 7 crore. 9 FCI &I SATGT income TAretl, UT fRRfY &1 81 &8+ <11 capacity de-hire @1
oft, Tt fireT v 2003-04 H 29, 2004-05 H 389, 2005-06 H 566 37X 2006-07 H 563 thousand capacity
de-hire BT 2| ST TTAT de-hire T, T IRTRURT T2 71 TR T8T U STRIT o911 T 16 &9
g capacity 611 & 1T BIRTET 21 B <7 ATl VA 81 7Y, I8 utilization Sl &l 21, $feTT
criticism 31T Tl TR o o)e & amr agricultural production T HTIHT o & I8 gH response
e, Pl &1 e e, 390G |- I8 i 91 S9N AT 31TS 6 TSl 7 Bl sAN AR
WUSROT & AHRIT AT ST T TRE & ST 817 H fofg 01 Ua, Y #3ATera & w1eas 3 g+
HUSRUI G U 37T TSI B TS| S AT & ATEgH | 8% g H fpa=1 ol A &, iR &I
TS B AT individual BT, ST HIS AT BT, 7% &% TG § F& 7 TS storage Bl TaRT B &

foTT ITp! ST WETIAT 6 BT BRITHH Agriculture Department & through IR <21 3 fodT TRIT 3iR
e FE Al 9 39 W 3 YW 5| THBT o9 ST gall, AR I | godowns BIC U1 F 91 &
4 godowns & 3T G & fory feret o, U1 &1 81 H¥Y 71ia & <, fohare T 3191 W1 a8t
TG I A FB A Aol ISR 981 7@ ¥ iR capacity 81, @ref 81, @ FH-H T B F fog
3 % forg IR IE A1 T FCI ST TS DI SHBT SATET AT T8 gal, TR fHami ol 59T
Y B BT B....| INTSCINT B ff SHBT oY 81 ¥8T ®1 Udh 317 ThIH WTE HATe & HIEIH 3 ofls
S 21 US FHT QT 7 o &9 Ui AT @l MRS SR W18 de IS RIUST 37 el ATl & Mersd o
BT I B I8 | FEl IR SIS d Y 1Y, i Hel-$el IR $O A Al g | Jdhar o 7
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S-S 39 9% | S 91 $el, 98 [degpel 99 8, TR AR UR A8 92 § $B U1 GHR>TY 31 TS
off, Frap g # & R I FehTet=1 gl ol 3l Uep-31 GRS &l 781 81 UTS ©, lfh ST
Al &9 AT T 72 B

S AT A1 B TR &1 3R 31i-310) $B GHI U8l T4 ATl B TRET & BT HH fbn 771 51
T2 el 2 % 3o Toal 7 sad g sreeT R faan 31 IfiemTg 99 I5g & WR&R 7 91 |rel
St BURTET a1 STep! &1 oft, a8 & 1 g Ffeergst &1 | uoTd Td 37 $w i A A g
N Y $B B 81 BT 8

H 59 ST P AR U 3R 1 AT I AG [b $& AE Ugel S A1 AT P TR
B wBE ) oY, e anft 3UH GUR B & T9 A1 B TR B B TN B B 3O
SREY H TST 980 H0RIeI 3711 © {6 $9 IR« A 911¢ 7 S I I AN $B 57 TR 1,
S BRE SRft AR A T T & 18 W TS ST 7w a1 fly forn 2, aifs 3 @i
AT DI MRET & IoMY, T ATl Bl TRET BT AT o1 T8 &) 59 TG 21T I T 7T & B
& 7 51 2 5 anTel A =1 IR By # 39 IR wIed fSHST BN S Wi @ ¥ a1 8 8,
I AT ATl B B b TS Bl bIe BRAT § AT 781 BT 8, 39 U &4 ol Byl 3R forad
31e5 91 | REURT Fie, S W BIed (SIS odR AT 11 §9 I8 F X S H Hega=T B
U g4 81 HTIHH TATIT ST

TP A1 B A1 e A & J1emm | S R STSRIST 9917 ST, S6] S9pRT TR
TTH T B TR 0 B 3 BRI el B {6 T9pRgaer wed S5 & 918 S | Wi S9!
PO A Bl Wl B BISTIRITA Seciee & Areed | ot 370! ¥ firet 9, 39 wR oft eare faam
TR ETS Bl Heg I A U BRI BT BISR FUIS o Bl TN 6 TS 81 3Tl Uh-al ATel
T 39 FPh HIEIH I Ud WA YIS &1 A A 89 93 UHM IR B HRAT 18 2| 39D Aq1eI-Jred
ST P AT I HURIET BT 31R 3NeH 9T S BT T HIITH STIE-SHT8 TR Y6 B DI TART
BIE B
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X IR G 3R I 7S] AT 1S P Veld &l 7eg I W 59 e 4 3 far 5 wean 2
39 R Verd A SR g AR, of wwrilens, g7 <1 1 $5 [Swp fdar & siR oief )
TS B BT ST AP &, 39 R H B TN B 81 I8 914 99 © [ Ydd b UTH s S8 IR
STHIF 81 3R YeTd Bt STHIF 4 59 B & forg fierl, dl Yod arsfer™ iR &) Mers AT JURESY
T ST Gh T, R S9d Siaiee W wag fad I | 39 Yord i) vd we st srerar
RIS SFIdT 37y bt SIEISRA ®1 Hag 4§ Sigi-ofsf W YR <% § g9 39 U Bl A B
FHd §, IS G H Yord R vd oy e & rer g9 Al | 9 9-9d I 3 4 1 R
IR IR B O HRIBHH 81 W g A1 €, AP 31g SR A U8 U 11 AT 30T 8, fora
39 e 9 GuR &1 U TA1 I el 38 WeR S A g9 eg ff G 78 2, § orawy
B 59 PR F6|

P Y B H 39 W W ST G < F (AN HEM Uoel IR-ui= A1l 3 891 P PUNIST
U, 1378, & AIEH 9§ TY 81 2005-2006 | 22,510 T, 2006-07 H 20,430 T, 2007-08 H 17,090
T, 2008-09 ¥ 25,000 € I&T 3IR 2009-10 H 31} T 9,170 7, I ¥ fUsol IR-utw ATl H S
FHTIHH 319 BT H o B, THH TITd 6 g § HIR §Hd! ds ST R 3771 FRARAS TR g8 §
IR B TR IR $HD e de Bl BT aTe] B $HS AT B, TAR I F -3¢ H AR g
SaTeT 1R g1 981 W STeal S el e 8, a8 Igde ol ST 7&1 314 31k 3AfeTY budgetary
provision HX® I & & Y T H T HIIHH A B T TART B B 3R 360 R N &7 B
DI YHAT BT 81 $AH P 1941 1 §H SN o B TN BT 81 T8 IR 57 BRIHH BT [T B DI
3R ART &I SATET T2 S AIRIH | SRS JI-dH |l § warehousing &1 Ud g0 91
aggressive programme S ¥R | R B TART IE 21 TSI S I H HISAT UIET Bl T o
TBT Al B THIF IR 3 fFA1 7 21 o1 O TAR | SHHT T JWd Tl Bl T8 T3-S
THH [T DI Tl IR WIgell B A1 ST AT BT SATeT 414 frerm, @ 991 o § 6 a8 sarer
AEfefthe 21 omel S HH-Hft 3T TR B &) R a7 Bl 8, T food security & T T
I 21 85 B IR SATET T T To1 TG B TR IGT BIell 81 S AT TS 7 T8 Hel
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& 39 foba Wil T ST v €7 I8 U Qi Risbrad ©, # s # At gg1 o g9 Sarar
FHI T ST 3T I &, THY TART SATE] JHA 81 Fhdl 2, TR 89 HIg SITST AT ST G
TP T8I W ©1 9 9 BT YR SRR NI ST FAT <97 b e Al 21 3R old stock BT I 81
AT 327 | IABT 2008-09 BT ¥CTH 23.63 TG T, 2009-10 BT 40 TG <7 ¥ 3R 9 ATl BT 44 G
T 21 1 ATl A SUTGT 1 I &H T8 781 I8 o1 B9 &1 ATl BT TP 1 I8 52 HIRT o q97
H 99 B FHaIRE & F9R1 8 B 81, Public Distribution System & BRI TR &9 <A1 &1, Al
HU-HU AN H $B-7-$0 TR YT BT 81 3! ATl &9 31971 <@ W8 8 & B8R & anfl aab
IR 31<S! TRE A el g5 IRC I & Ui [$Rgaes o R ¥ a1 & {6 a8t 9 onfl 7 st
TIiRer 781 g3 &, IIRES A 0 aIRY F 12w B of R anft 7€ & 7o SoR vew & v Roreli |
T & T 21 BRI faeaTd € f 39 o we e # uRTRRARTAT # 99y g 4 sresT § iR
3R Y g e AT a1 g B gRIRIRY U7 81 778, A1 31T < B RTRERT 9Rd TRHR
BI o B gt B O gRRIRT 9 i | 81 el © SR Boft &) F ot 81 Faell B, sf I®
Tl & IEAT 8 USdT 21 39H ATST-9gd JHAM BT ¥, IE I §F ¥, AR ultimately food
security BT THEIT BT Fol B % oI TH Feidh YT TSl 1 599 Ugel Ml XeTdh Xl ST o1l 519
9 I8 TSR |9Tell 99 Al Wi 31 AT off, F7R 79 gaqure 9 are o1 39 39 IR J o0
|t % a1y W S B 3R B I AT o I -91 IR 89 WPHR HRAT A1MRY? AR U
RITET XCh ¥, $HCTT TRAYTS HR- Bl Th KT & AT SATST IS § i Bl T8T Pl TR YaT
ﬁﬂs‘mwﬁaﬁéqﬁﬁmﬂs‘aﬁmd security%%?m?@ﬁﬁm-a—gﬁwﬁﬂﬁ?
TR B BRE g, AT 379 I BIF-9T T 8 WNDR HRAT AMRY? 99 I8 ARBR g1 d 3Tl
PO 7S § & I8 79 {51 f5 5% U B A B SILIRAT Bl IS B GRS ay
2001 ¥ 2004 T& fHTT 7471 I8 TIFAUIS B fHaT T97? SIS BT TEHAUIS 2001 H 14 ARG 7, IHH
3T |ATE 46 TG 1, 2002-03 ¥ 124 ARG T 3R 2003-04 H 103 ARG 7 3Tl A1S ¥ 39 YaRquIe
P ban fHIT T TE SN TEAUIS fham 7T, I8 SV X F fhar 1, wifh $ex=emd Arhe |
19 ffivet Y | IS f5am 741, 99 99 G 39S HRT 16,240 HRIS TUY $I Afeqs! Taadic
TR I P 190 99 TWHR F SR Al off, S R 7 AR G I8 qaw off {6 89 g
PP 16000 BRIS B AeAS! [2eh AN $I < AT ATST-Igd JHAN AU g1 IO, N o6
FT A1 49T BN, WR A8t o AR & fory weie I Wil §HY BRI il JHA gl B, 3T
IP ATBs T 3T SAAY T8 conscious decision foram T s Taadie 181 ot 9 ofiST JHa™
BT, 9 W1 I8f (P 3T, T IR &7 <1 81T
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3 T public distribution B off-take T, A 39 R &1 feam| & R ga+ fivs
1 A8 § 5 $9 ARPR & 37 A U off-take of TPDS during the year 2001 was 130 T €,
2002-03 W 203 TG €, 2003-04 H 240 TRF T, 2004-05 H 296 G T 3R OIF T fHERY <ft,
TP 91 2005-06 H 313 ARG T, 2006-07 H 316 G T, 2007-08 H 332 TRI T, 2008-09 H 346
ARG T 3R 2009-10 H T 432 ARG 7 AT WRBR B T8 T off f&F public distribution T off-take
B I, 9 TR & AT T 57 WRBRT BT 9ol & R o, fihe ff Irog Wi 7 o
TRE W off-take fHaT, S T8 910 A1 B ¥ 35 o ey wx &9 amiet fovan o Tet &) o et v

P public distribution & fTT T8T UL BT R TR off take B 3R T public distribution

system & HTEIH H ARN TH ST, SHDBT <9 S ST I, 31 o1en © 3 e ove & 81 1@
S9feTY B9 $9 consciously W®R fHaT| &ITeT-agd ST &AM §aTl, $9 91d &1 W &9 |G-
PR WBR AT $9 TR, 89 9 K | S1 A8 21 R 7Y, SN a1 a8l ds A = <1 b
39 R 950 TV B DI AT, TAD! H WIHR B 1 o1 71 faearsy e f& amrel -
A ATl A YR <97 RIS BT RN DI 8 HR b (1Y FAI1 DI B B SAaIH B,
I B9 PNl BH TRBR BT ARG A investment BNil, B private participation P AT I invest
T 3R B ¥T T B Y encourage R, FIfG ITHT WY ITH BIARTIT F HIEIH F $AH
ST AT 3R 3 0 LT <7 A1, Riifeb ST BT ST, I8 AN 8H [dedpel Hok T8 © AR 34
<=1 % foIg BrRIS &1 a1 781 ©1 I8 94 & foIY o v 9 o0 &t a1 2

B G BIC BT 1 $I T JIH BIC 7 B9 $B FATE A0 € 3R I IR 9RA TRBR
B TR 3Tl Up-S &7 § ITh] STa1d <1 81 s a1l QT & 3 Gofie IS a1 S A |l bt )
I &, I G4 BT WHR F | B TR IT Bl 81 G PIS 7 Udh a-% I8 geima faar
% ama giiger &1 R distribute IR B, Sfie & forg amd SaTaT e a2t el < ? I8 3 B
AT TR & I =AY, TR TS B g1 T8 F 98 BT possible TE1 51 THH R W B3
FARITY €1 T A% 38 universalization ®1 demand & 3R TAL TR TIUA & I, 59 X8 B
Fore foreft 7 3 &), 54 39 il TR 1 gf¥ed 81 ST $afy 39 1R 91" -998 3R B &
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IR A WHR BT % A TH-31 &7 F STa/d 1| $99 R S S A7 8, I 89 o DI &
W?@ﬁﬂﬁaﬁmaﬁﬁlSFITHG?JTGT%\',mﬂallocationﬁﬁﬂTWﬁmwmé,
9 TR BHRT & 81 89 open market § WY AT 92+ &1 SATGT BIRTET Bl 30D foIy 7 B HH
B I5Y TRBR P YT S STST Wb 2, IGB! o & U ygat 51 i oY, 398 I Siad oF
PR T WRER DI TEART <7 DI IR Dt | Tt & ATH | I TRBR BT Public Distribution &
T SITGT ¥ TR STTST ST, 3TUHT ¥CTeh $ HIEAH ¥ & H BT, T BT 1T 3177 Ut gRIRfy I
7 8, $9F f R 9 F warehousing T IT BRISH T, §H TR 3 HAT AR 59 HRIHH &
3 H T BT FEANT T, S A W B 3TN ST A18d &1 Sl UaRIH W &, 98 YaRr W 34t
RE B PV AEHI b 918 S WEA H Food Security Law P TR 3 UTIE e AT T AT TRBR Bl

3T TS 3R 519 89 Food Security Law 1 10 R &, o8 TRER & A1 39 TR f$¥HF 4 &,
AT SHd - TR I8 o et g 5 519 89 Food Security Law FFTEEI, @1 &6 TS0 I
MATHATTAR TS L & ST BT, < $9F oIy &9 YSTaR ggT u=efl, Procurement &1
TS, Storage BT TS MR T/ S W} ST &, I BT BT T BT TS $H IR IR 8 S
T2 & SR o1 foreamsd & o5 g wrranel et

SHRI M. VENKAIAH NAIDU: Sir, it is a very important issue. Cutting across party lines,
everybody has got concerns. But | must tell you the hon. Minister has really disappointed all of us. |
would like to draw his attention to only one important factor. No, no. You see, this is very important.
The storage capacity of the Food Corporation of India in 2003, owned and hired, 26.59; today, the
storage capacity of the Food Corporation of India, owned and hired, 25.86. Are we moving forward
or looking backward? This is the figure of the Food Corporation of India. It is taken from the website
of the Food Corporation of India. | have the details, covered under plinth, 2003-31.73, now, 28.84;
31.73 was the capacity at that time. Today, it is 28.84 in totality. The situation is so serious and the
Food Corporation of India is not fulfilling its responsibility. The Chairman of the Food Corporation of
India himself said that there will be a storage problem for 50 lakh tonnes this year, and he said
because the State... (Interruptions)... Sir, the entire country is agitated. The Supreme Court is

agitated.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He has already replied to that.

SHRI M. VENKAIAH NAIDU: No, no. He has not given satisfactory reply. | would like to convey
to the Minister as far as the Supreme Court observation about the APL is concerned, we are not in
agreement with the observation. The Government has taken a right stand because the margin
between APL and BPL is very thin. There are a lot of poor people who are in the APL also and there
is universal demand to increase the BPL category. That being the case, we cannot accept the
Supreme Court observation. It was only a remark. So, the Government can go back and tell them
that this is a policy and the policy is like this. But the main point | would like the Minister to answer us
is that the capacity was 26.59; it has now come down to 25.86; total 31.73, now it is 28.84. What is it

you have added ? This is one question.
Second is about the rural godowns, what are the incentives ? He has not made anything clear.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are making a second speech.

SHRI M. VENKAIAH NAIDU: | am not making a speech at all. | don't want to make any speech
at all. My point is concern. The Minister was trying to explain that the off-take is more. Off-take will
be more when the prices in the market are high, then the States will take more. At that time, the
prices were low, that is why off-take was also low. | don't want to join issue with him on that issue.
My point is, today, food inflation is high. You have enough food stocks, surplus food stocks, but still,
food inflation is there. There is no answer from you. Please explain to us about the storage capacity

added by the FCI in the recent years during your stewardship.
SHRI M.V. MYSURA REDDY: Sir, | want to seek. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. ...(Interruptions)...
SHRI M.V. MYSURA REDDY : Sir, | just want to seek a small clarification.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; | do not permit you.

...(Interruptions).... | have permitted him because he has initiated it. That's all. Nobody else is
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permitted. ...(Interruptions)... | cannot go on violating the rules. ...(Interruptions)... | cannot

violate the rules. ...(Interruptions)... | cannot violate the rules.

SHRI SHARAD PAWAR: We have the support of these three. In all these three, some of them
have been constructed; some of them have been hired. In the original statement | have made, it is
stated that in the last few years, from 223 lakh tonnes, we have gone to 274 lakh tonnes. That means
we have practically improved the capacity by 50 lakh tonnes. It might be hired also. By 'hired" |
mean, it is taken not only from private agencies but it is taken from your Warehousing Corporation as
well. That is also one of the Organizations which is under the same Ministry, but it is an independent
Organization. There are some States where the Warehousing Corporation, where the Government
also associates, supports them. We have to use their capacity also. The programme which we had
taken is not only with the help of the FCI. We have taken this type of programmes with the help of

other semi-Government and private agencies also.

GOVERNMENT BILLS
The Trade Marks (Amendment) Bill, 2009

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we take up the Trade Marks

(Amendment) Bill, 2009.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Sir, | rise to

move:

That the Bill to amend the Trade Marks Act, 1999, as passed by the

Lok Sabha, be taken into consideration.

Sir, with your permission, | would like to make a brief opening statement on this Bill before this

House takes it up for consideration and passage.

During the last few years, India has endeavoured to develop a modern, vibrant and user-

friendly Intellectual Property regime in the country. Our approach to intellectual property protection
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